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CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O The Hon’ble'Mr. '
Th;‘-;Ion’ble Mr.

O.A. No. . 1764/91 g
T.A. No. 159
DATE OF DECISION_4.9.91
Shri K.Hari Kumer PE#AsHet Applicant
Shei A.K.Sikri, ___ Advocate for the REASHE) Applicant
© Versus
U.P.S5.C.& ans, a Respondent &

Shei Al .Bazad, L

Counsol Adxacataxfor the Respondent(s)

along with Shri JoP.P&ul,,Section officer

D.K .CHAKRAYORTY , EERBER(%)

f

Whether Reporters of local papers may be allowed to see the Judgement ?

Whether their Lordships wish to see the fair-copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?

( JUDGEMENT OF THE BENCH DELIVERED BY HON?BLE

" Tho applicant’c griocvance in this applicaticn

f410d under Sec;ion 19 of the Adoinistrativo Tribumalo

Act, 1988, is that inotead of his having dono woll im

the Civil Services(Rein) Examination, 1990, the marko

&5 comounicated to him by the Union Public Sorvico

as o -
CommiasIcu,/obtained by him, are etrikingily low. Tho

in the OA aro 8s follousi-

(£) to direct the respcndent No.1 to produco

the anowser sheats in the court for personal
verification of tho same_by tho applicant to

-

these enswer scripto are of hio oun
supplementary answor seripto aro duly

211 answers 8re ovaluated;

totals thesreof are corroct; amd
his adverso resulte 8F0 not due to any
orror or manipujationo

T.5.08ER01, REMBER(J)
1
2. To be referred to the Reporter or not ?
3.
4
JUDGEPE NY
AR. T.5.0BERDY, HEMBER)
rolicfo aéught
]
‘ensure that-
tagged;




O

(11) if error is found, than to roctify tho
same by correcting total/tabulstion, coarchimg
the answer-ghacts of applicent, as tho cage nmay
- bej '

(114) I? no arror of aforosaid mature is found,
then to direct ro-ovaluaticn of 8houwsr -scripto;

(iv) on correcting the orror/ro-svojuaticn, 8s tho
case may be, if the marko of tho applicant aro
'more than tho quelifying marks, them direct tho
respondent Mo.1 to hold the interviow end for
purposs to constitute special interviow committoo
and givo consaquentiaj benefitc includiag that
‘of appointmant otc. dopending upen the zxosulto of
the intervisu, as well 8s any othor consoquontiol
benafits to which the applicant 4o ontitjod;

(v) Auard the cost of petition; and

(vi) tO‘pasé any other ordor as this Hen'bio
Tribunal may deom fit and proper.®

2 Whilo considaring the applicotion cn 6.8.91,
a Bench of thic Tribunal, passed the following ordorie-

@ Heard ths 1d.counsel for the &ppiicant
on admission. Lot @ notico bo issuod to the
respondents, on adnissien, roturnablo on
10.9.91.

Ho is also heard on interin rolief. Isswo
notice to tho reopondents on interin reiliof,
returnablo ia tuo ucoko with the diroction that
they should fils the roply to interin roliof
and they shall produce the ensuer booko of tho
applicant in oealed cover, before this Court .
List en 19.8.91. The sorvico of intorin reiio?
shall be made by the applicant dasti.®

3. In pursuanca of the abovo order, tho

respondents have filed counter to the OA and ajso producod

- records of the answar otripts of the applicent in geajed

covor. Rejoindor to the @pplication ﬁas aiso beon filed
on .behalf of the appiicent.
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4. Ho heve hsard the loarned counaoi ot both

partiosc.

S. Tho 1earmed counosel for the rospondonts opposed
[

tho prayor in the OA mainly on the giound that the Umion.
Pubiic Sorvico Commiseion being @ high poworod otatutory
body, the work of evéluation, tabu!atiom and announc ing
of resélte etc. would havo besn best joft %o thonm

rather then directing the reséondenta to produco tho
rocord, ég por_dtibctiono givon, ao obovo. Learnod
counsol 8180 pleadod that this would add to tho avoidabio
10ad of work of this Tribunal if such yiko Opplicationo

aro ontertained.

6. The learned counsel of tho appticant ploadod
that it would mean both satisfaction of tho oxamineeo
88 w01l 08 add te the credibility of tho organisaticn
1iko Unien Pubjic Sorvico Commiosien, if after
examination of tho rocord as prayod for, thoir
ovajuation io found to bo in order. Tho jeamod
counsol for tho applicant fairly rostricted the roliofo
sought by the appiicsnt, cut of those narratod abovo,
to tho followingi-

(1) @ visue} comparicon of tho roprosentation
uritton by the app)icant in hio oun hend
forming @ part of the recerd of tho 0A,
vith theoso of th 8nouer otripto of tho
épplicant, rocerds in roopoct of two
Subjocte~ Public Administration (Papor-1)
and Goneraj Studiss (ngerexl),out of throo

subjoscts rocords for u%ich had bson catvvod
for to be produced;

(i1) whather all anavers havo beon ovaluadted; end
(111) uhether totajo thoreof are corroct.
7, Shri J.P.Paul, Socticn OPPicor in tho

offico of the Union Pubjiec Sorvica Commisaion, hao

e “~Q

— o
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produced the record of answer stripts pertaining

to thoiapplicant, in @ gealed covor. With his
_assist@nce we have gonerally perused tho semo in
r93poc£ of the throeo aspacts roforrod to abovo.

Ws are satiféfied that thero io me orrer with rogard

to tho sems on our perusal of the record im qusestien.

8. " Ag nofhing in the 0A survives and-;he jearned
counss) fﬁr both the pértiqe havo' agrood that tho
appzication may be disposad of a?tgr deatving with

. the abovo aspsects, tﬁe 0A is finaliy disposod of

with the above obssrvations. The record produced by
Shri J.P.Paul, Section O0fficer, has beon rossalod with

court 's gsal and ontrusted to him.

Thero uvil}l bo mo erder as to costao.

- et ’
( T.8.0BERCE) : ( D.x.cunxagﬁbarv)

REMBER(J) MEMBER(A)
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W\\cz%l’ ' Orders

10.9.91. oM 174‘1/ 3/

Present:Sh. Sailesh Kapoor and
Sh. Vikram Dhokalia for
applicant.

This case has been listed in the Cuase Licgt

for today. ‘However, the file has not been sent to
T CpmnY - . . .
@e. Learned counsel for appllcangpstatps that this
' Le & uiaturs
caselotheruisekargued on the &=sts of interim reliesf

'an orders have been reservec. Office is directed
to list the case on 19.2.91. 4

(DIWAKAR KUKRETI)

DEPUTY REGISTRAR

/
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Office Report. 1T M e 52 Orders . '
© °10.9.91. | oA 7,(;(_” C?
o Present Sh. Sailesh Kapoor and
~Sh. Vikram Dhokalia for
" applicant.
This case has been listed in the Cuasé List
iforltoday. ‘However, the file has not been sent to
- 12' Learned counsel for appliCant states that this
6 caselotheruispkgrgued om the &sots of intarim relief
and orders have been reserved. Office is directed
¢ to list the cese on 19.9.91. . ,

{

(DIUAKAR KUKRETI)
DEPUTY REGISTRAR




